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1. The Unicn 6f India rep. by
" the Chief Fostmaster General, _
2.P. Tostal Circle, Hyderabad. : [

5. The Postmaster General,
Vi jayawada, Postal Regions,
Vijayswada.
i
3, Thre S5r.3updt. ef Fest offices,
Nellore Pestal Divisicn,
Nellcre, |
The Asst, :Supdt, of Fost Cfflces,

TN THE CENTRAL 'ADMIKISTRATIVE TRIBUNAL : BYRERARAD BENCH

Dt. of Decisicn i 24-08-88.

..#pplicant,

z,
Kavall Sub-Livisien, Kavali,
Kellere District. '« « Regpondents,
}
1
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Ceuncsel for ﬁhe applicant : Mr.D,Subramapia
Counsel for the respcndents ¢+ Mr.N,R.Devaraj,3r.CGSC.
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SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HCR'®BLE

]

THE HOM'BLE:SHRI H.

3

.. JAT PARAMESHWAR : MEMBER (JUPL.)
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CRDER

CRAL CRDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER ( ADMN. )

Heard Mr.D.Subramanﬁam, learned counsel f
applicant and Mp,M,R.Devaraj, learned ceunsel fer the r
2. ' The applicant in this OA while werking as
Saipet Branch Pest effice invA/W Nellere H,.C. was put @
by the impugned erder Ne,BO/SPT/95 at. 22-7-95 (Annexur
iz stated that ne further preoceedings had taken place a
jecue of the meme putting him eff duty. Netificatien N
Saipret dated 8-&-96 (Annexure-1) was issued fer regular
to the post of EDBFM, Saipet,

3. The applicant submits that in view of the

br the
pspendents,
EDBFM,

Ff duty
e-2) . It

Fter the

o, B3/BEM/

selectian

L.G., P&T..

letter No,42-4/77-Pen,, dated 18-5-79 his post sheuld net be filled

+111 the disciplinary proceedings are cempleted fully i
dispesal of his appeal if any filed by him,
ef that letter ics re-produced belew:-

"Provisieral appeintment of ED Agents,-
to the netice ef this ef fice that previsienal sppa
te ED pests are beino allewed to centinue fer inde
and when regular appointments are made, the previs
appeinted persens de net readily hand over the cha

foellewing instructiens are issued ih his regard:-

(i) As far as pessible, previsienal appel
sheuld be aveided, Frevisienal appei
sheuld not be made te fill the vacang
by the retirement of ED Agents. Ipn &8

" appeinting Autherity sheuld take acti

time before the retirement ef the ing

Agent, to select a suitable successern

(ii)Wherever pessible, provisienal appeir
be made enly for specific perieds. 1

persen sheuld be given te understanad

ncluding the

The relevant pertien

It has ceme
intments made
finite perieds
ienaily

rge. The

ntments
ntments

ies caused
uch caczesg,the
cn well in
umbent ED

tments shaeuld
he arpeinteg
that the

appeintment will be terminated on expiry ef the
specified peried and that he will have ne claim

feor regular appeintment, ¥Where a nevy

pest effice

is epened or where & new pest is cregted or where

oo
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an ED Agent dies while in service aer resigng frem
his pest and it is not pessible te make recplar
svpeintment immediately, & provisienal appefintment

sheuld be made for a specific peried. The

offer

fer appeintment sheuld be in the form annexpd

(Annexure-a).

(1ii)Where an ED Agent is put eff Juty pending g=partmental
or judicial preceedings against him and if is net

pessible te ascertain the peried by which

the

aepartmental/judicial preceedings are likely to be
finalised, @ previsicnal appeintment may Ye made, in

the ferm annexed (Annexure~B), It sheuld

be made

clegr te the previsienally appeinted persin that if

aver it is decided to reinstste the previ

us incumbent

the previsienal appeintment will be terminated and that

he shall have ne claim te any_app@inthent.

Even in cases where an appointment is made

te fill the

vacancy causged by the dismissal/removal ef an ED Agent and the

dismissed/remsved empleyee has net exhausted all ch
appeal, the appeintment sheuld enly he previsienzl.

fer appeintment sheuld be in the ferm annexed (Anne]
|
2 XX XXXXXXXXX Xeaun

3. These instructiens may be breught te th

all Appeintdng Autherities,

= e

‘A

(.D.G,, P&T., Letter Ne,43-4/77~Pen,, date

This OA is filed te set gside the meme Ne.

s [
dated 8-7-96 (Annexure~1) and for a censequential direct
respendents te Qesist frem filling up the pest en regu11
the Case ageinst the applicant is finally dispesed ef,

5. . An interim erder was passed in this 0a en
the effect that “any appeintment made in pursuance eof th
catisn dated 8-7-96 shall be made as previsienal subject

erders of this Tribunal in the OA,"

Mo

annels ef
The of fer

kure~B) .

» netice eof

d 18-5-79),"

B3/BPM/Saipet
ien te the

r basis till

5=8-~96 to
e netifi-

te further
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6, A reply has been filed in this OA, It is

%

net necessary

to ge inte the varieus details given in the reply. It Has been

clearly stated that the netificatien dated 8-7-96 was issued te fill

ur the pects previsienally te the vacancy which was ceu

putting the regular BPM off duty,

sed due te

7. “hen it is a provisienal appeintment the previcienal

appointee can be discharged from service if the applicanpt is

axonerated and pested back te his eriginal pecst.

.

But the department

has te discharge its dutdes, The pest cannet be kept vLcant as it is

a EDBFM pest,
appeintment cannet be questioned.
respondents ceuld have clearly indicated in the netific

Lisd
the said n@tificatienxﬁe for vrovisienal appeintment an

e ik i st amde

menticning that the neotificatien iE'meant fer vrevision
Had they indicated so in the netificatien then the fili
weuld net have arisen. Hence, even though we are ef th
that the respendents should be giver cest te the applic
failure, we de not take recevrse to that except advisin
recpendents to aveid such errors/mistakes in future, T
sheuld be aﬁpainted back te the eriginal post if he is
the charges for which he was put off duty,

g, With the above observaticn, the CA is dis

o

(R. RANGARA

Ne cests,

MEMBE R (JUDL. }
7 A€
/

spr

e

Hence, issuing of netificatioen fer previsional

But it is to be rnete@ that the

htion that

i net for

;I."l-\_a o enmnﬂﬁ;\; s2_hoad fzilmA migserablv in net

1 sppointment
hg of this OA
:-eﬁini@n

snt for their
y the

he applicant
bxonerated ef

pesed of,

e
2

TAN)

MEMBER{ADMN, }

%M',L%‘E;f,r




Copy to:

1.

Z.

Je

4,

Y LKR

The ChizP Postmaster Gszneral, A.P.Postal Circle,
Hyderabad,

The Postmaster General, Vijayawada Postal Region,
Vijayawada, '

The Senior Superintendant of Post Offices,
Nellore Postal Division, Nellore.

The Asst.Superintend ent of Post DPfices,

Kavali Sub Division, Kavali, Nellore District.
One copy to Mr.D.Subrahmanyam, Advocate,CAT,Hyderabad.

Ona copy %o Mr.N.R.Devraj,5r.CG8C,0AT Hyderabad,

One copy to D.7(A),CAT,Hyderabad,
One duplicate copy,.
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